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Jer Order taken on Order

4. 3.12.2004 Mr.     A.     K.     Upadhya.ya,     learned     counsel

\u"

appearing  for  the  petitioner,  made  a  mention  today,

that   the   petitioner   desires   to   withdraw   the   writ

petition with   liberty to file a fresh petition.   The case
is not listed tody..-                 , on..mention,                   e

i;¥ taken  up  today with  the  consent  of thiferespondent.^1`

Heard   Mr.   Karma  Thinlay,   learned  Assistant

Govt.Advocate for the State - respondent.

As prayed for, the case is closed on withdrawal,
- with-liberty tQ _the-petitioner io file a fre§h- pctiti-oh;  if

so advised.
>\   I    ,               \

N. -
(  N. Siudandhi Singh  )•      .         Chkefdllstice I Acta.I

W,`",
( AIP. ESubba )   .iifefuife
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Petitioner / Appellant
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Order with  Signature

Otflce  Note as to
action  (if any)
taken on  Order

0.9.2004 Put  up  for  admission  on  7.10.2004,

to  enable  the  Governrnent  Advocate  to  obtain

instructions.

(   R.   K.Chief  Justice
N

(N, :1`
GiJJ
Singh   )

sH=

2.7

3.1

10.2004

11 , 2 004

Judge

Put  up  for  admls8ion  on  10.11.2004.

Counter-a€£idavlt  may  be  £1led  ln  the
neantlb.

.tcRnde¥.oufe'
s{,i.C*

(   N,   S,
rfudge

As  prayed  for  by  Miss  Sharmila  Lama.
learned Counsel  appearing  for  the  petitione
four  weeks'  time  is  granted  to  file  reply
to the  counter-af f idavlt  filed  by  the  State-
respondent  today.

Put  up  for  admigslon  on  10.12.2004.

:'sl(   N.   S'
Jud

a-..a.:`.``E=
Singh   )

cprou
\

ifethl,

Judge
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